Aqr

threugh a3 documentary fiim. The ban
does not, therefore, in any way in-
terfere with the secular character of
our Constitution, nc: can it be c¢ons-
trued as an infringement of the free-
dom of the media. In fact between
March 24, 1977 and November 15, 1978,
as many qas 185 foreign TV teams were
permitted to make documentary films
in India on different aspects of Indian
life.

(d) No, Sir. The restrictions im-
posed during the Emergency were
removed soon after the present Gov-
ernment took office; The present
regulations governing the filming of
documentaries in India by foreign
organisations have been in force since
1971.
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PAPERS LAID ON THE TABLE

NOTIFICATION UNDER PASSPORTs ACT

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): I beg to lay on the Table
a copy each of the following Notifica-
tions (Hindi and English versions)
under sub-section (3) of section 24 of
the Passports Act 1967:—

(1) The Passports (Second
Amendment) Rules, 1978, published
in Notification No. G.S.R. 466 (E) in
Gazette of India dated the 22nd
September, 1978.

(2) The Passports (Third Amend-
ment) Rules, 1978 published in
Notification No, G.S.R. 499(E) in
Gazette of India dated the 17th
October, 1978.

[Placed in Library.
2804/178].

NOTIFICATION UNDER L]MESTONE AND
DoLom|TE MjINEs LABOUR WELFARE
Funp Act

See No. LT-

N9 AT WL WO HATeG W 9 Wal-
(st At |aw) : F frfafes oa g oo
9T @Ar §:

AT AT G AR G AT FAqTT
fafe wfufaw, 1972 #1 ura 16 F
STETRT (4) # "= IAT TUT AT
AW @9 w9 Feamw fafg (sw-
1) fraw, 1978 (fe=r aar was
qeweor) &t uw wfa, v feAiw 26
TET, 1978 F WG & YA # WiQ-
9T g&qT qroqiofdo 1063 ¥ WHI-
fr ga @1

[Placed in Library. See No. LT-
2805/78].

NOTIFICATIONS UNDER INDIAN TELE-
GRAPH ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): I beg to lay on the
Table a copy of the Indian Telegraph
(First Amendment) Rules, 1978
(Hindi and English versions) publish-
ed in Notification No. G.S.R. 1018 in
Gezette India dated the 12th August,
1978 under sub-sectian () of section
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7 of the Indian Telegraph Act, 1885.

[Placed in Library. See No. LT-2806/

78].

NOTIFICATIONS UNDER CoAL MINES Pro-

VIDENT FUND AND MISZELLANEOUS Pro-
VISIONS ACT

startn ww: § TWe X FIW fag w
WX & Fg=n A wiae fafa qur s Ivarw
gfafgw, 1948 N g0 7% F g fm-
fafes afegaamal (feY quT wwel &)
¥ uF vF ufv @wr 9z 9% @A §

(1) S=1 W A" (§WEA) =,
1978, o1 feaiw 2 faamaw 1978 @
T & U99d § wfggwar & /o
arefas 1085 7 wwrfwm gE @

(2) wrg W2 Foar §F G (FWET)
- wm 1978, I faArw 2 fawmT 1978
F W@ R UwTw F wiagEAr &0
gromiofde 1086 # wwTfwa g @1
(3) ToEaE F@AT WA FEA - ("WEA)
&, 1978 W faarw 2 faaa, 1978
® WA & TovE ® owfggEar &€
"rowiofdo 1087 ¥ wHTMA g% €1

(4) wwm-F@eT @9 AT (F€IEA)
@, 1978, St feai® 2 AT, 1978
$ W@ F AT ® AfggeAr qEAT
growfofde 1088 ¥ wwrfwra gd #@T1

[Placed in Library. See No. LT-

2807/78].

NOTIFICATION UNDER DRUGS AND
CosMETICS AcCT

=t AN A : § A AT /IR AR

N gk & frafafas o3 991 q2q 9X @A

(7) wwg qur sETeA ATRAY sfaf@w, 1940

¥ 9T 38 ® HEAIT WG JUT THHA

gt (. saew) faw 1978

(feY Aar A< Feweor) 7 & wfq,

Wt faaiw 2 faawae, 1978 ® oA

% wfggear @& "romiofto 1074

# gwifod go @1

[Placed in Library. See No. LT-2808/

78].

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE
SHRI P. V. NARASIMHA RAO
{Hanamkondu): I beg to lay on the
Table the following Statements:

(1) Statement showing final re-
plies nf Government to the recom-

(CA)

mendations contained in Chapter V
and the action taken replies on the
recommendations made in Chapter
I of the Twenty-second report of the
Public Accounts Committee regard-
ing action taken by Government on
the recommendations contained in
their Hundred and Ninety-fifth
Report (Fifth Lok Sabha) on Raj-
dhanj Express.

(2) Statement showing fina] re-
plies of Government to the recom-
mendations contained in Chapter V
and the action taken replies on the
recommedations made in the Chap-
ter 1 of the Thirty-first Report of
the Public Accounts Committee
regarding action taken by Govern-
ment on the recommendations con-
tained in their Two Hundred and
Fourth Report (Fifth Lok Sabha)
on Expansion of Srinagar Telephone
Exchange.

(3) Statement showing final re-
plies of Government to the recom-
mendations contained in Chapter V
and the action taken replies on the

recommendations made in Chapter I

of the Sixtieth Report of the Puhblic
Accounts Committee regarding ac-
tion taken by Government on the
recommendations contained in their
Two Hundred and Twenty-fifth
Report (Fifth Lok Sabha) on Diesel
Locomotive Works.

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC ITMPORTANCE

REPORTED SHORTAGE OF DIESEL, KEROSENE
OIL AND OTHER PETROLEUM PRODUCTS IN
THE COUNTRY

SHRI K. LAKKAPPA (Tumkur):
1 call the attention of the Minister of
Petroleum, Chemicals and Fertilizers
of the following matter of urgent pub-
lic importance and request that he
may make a statement thereon:

‘The reported shortage .of diesel,
kerosene oil and other petroleum
products in the country, particularly
in Haryana Punjab, Rajasthan and
Uttar Pradesh.” ~ ~



